an=
Title: Regarding reported derogatory comments on women by Nirbhaya rape accused in Tihar Jail during an interview for a British documentary.
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ofl ardteg, Ris drearaet,

offareft 2y arsetrarT,

offorefl Steft wreas,

oft srreraur Az,

Shri Jagdambika Pal,
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SHRIMATI PK. SHREEMATHI TEACHER (KANNUR): Madam Speaker, I wholeheartedly support the points made by Shrimati Ranjeet Ranjan. The
BBC is going to air a documentary on International Women's Day, that is, on Sunday. Do you know what is its title or name? It is named as "India's
Daughter". Do you know who actually the star in that documentary is? The star is none other than the main culprit in the Nirbhaya Case. What a
shame! If you see the statement he made in that documentary, which has appeared in the newspapers, it is very shocking. It is very shameful for
the Indian community. The whole House should protest strongly against this.

Madam, we are going to celebrate the International Women's Day on March 8. You have expressed your greetings to all the Indian women. I
congratulate you for that. You have said in your statement, "In every walk of life, we should ensure the participation of women, and we should
increase the empowerment of women." However, what is going on in our State? Could we bring any change in the attitude in order to empower
women? I do not think so. Accusing and blaming of the Indian woman is going on continuously. In the documentary also, the same thing has
happened.

Madam, I want to raise one more point. In that documentary, one advocate made a statement, "If you keep sweets on the street, then dogs will
come and eat them."

SEVERAL HON, MEMBERS: Shame! Shame!

SHRIMATI RK. SHREEMATHI TEACHER: He further says, "Why did Nirbhaya's parents send her with anyone that late at night! He was not her
boyfriend. Is it not the parents' responsibility to keep an eye on where she goes and with whom?" This is what one advocate said, and I do not want



to mention his name, confirming the statement made by the culprit. How can an advocate make a statement like this?

Madam, we should protest and we should take action. I would like to know what the stand of the Government is on this alarming issue. I would
humbly request the Government and the hon. Prime Minister to take stringent action against the culprit and also against those who blame women.

DR. A. SAMPATH (ATTINGAL): They should not permit its telecast.
HON. SPEAKER: There is no need to prompt her because she is capable enough. There should be no prompting.
SHRIMATI P.K. SHREEMATHI TEACHER: Madam, this documentary should be banned.

HON. SPEAKER:

Shri M.B. Rajesh,

Shri P.K. Biju,

Shri Sankar Prasad Datta,

Dr. A. Sampath and

Shri P. Karunakaran are permitted to associate with the issue raised by Shrimati P.K. Shreemathi Teacher.

SHRIMATI KIRRON KHER (CHANDIGARH): Madam, I rise to share my views on what has happened in the media yesterday about the documentary
being made. It is not about whether the documentary should be made or not made in this age of social media, or how you can ban something
because it appears in the social media. So, what is more important is that we should concentrate on what those people have said. freret ailer &1 2en
& gt &, A oft Ster 3 A Serey Jwr @t 3B &) 3odlal @1 Al 9 e ordl e B SN g0 @we 7B E as A ) Rl ersd @l 2 A @ B are ae? ordl Sien aifdy,
ersfisedl @Y 531 g 1 Rar ugeell aifde, &2 disr @ aRlwer an Brb sl uz & amn 37 v 1w & @ad & @5 - 3 aanal, A uel, ad aa aw el & o oo as
#if ordl @or aiefl) amu oft A1 &, 3 oft At &, A st & &, orodl acdl oft af 3, Siarer esdl ot & F| sAD) sua wren v FAESIT 6 @ F We have to tackle this
problem right from the grassroots from where the mindset becomes such that you insult women. You do not understand that they give consent, the
right to give consent to their bodies is theirs. It cannot be abrogated to somebody else. They need to be able to feel safe at all times. ft wazen Al
aifdw, Siftsor garest gAner ancfirEd uz &, ysul us 3 301 #iEN ur 2 ol el acdl @) & Branass ast wxdft & @5 ad a1 v Ag & @5 13 3 Asasaz asn &, ar @elt 3, el
@oll &, 9IFT AN @ol &b @G T2 3 dg 8rps do 5y,
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sfter otel uget arcoedt) aen Sit siieet g 9 it &, st a1t ugerd! & = ot dae wadl &, 301 e actcwR oidl gar? awn Rk sffar ugerol arcft &t ersfave & 2 acmrmR
aren 87 3 ugon areedt § R serest Sffar 3 aen don-3on &7 This is the thinking unfortunately. We need to have programmes in our schools so that mindset
change is brought about right from childhood so that they respect women. Also, the same is the case with the elders of the village because those
are generations which have already reached a point. They realise that consent belongs to the women and the right to how she dresses, how she
speaks belongs to her.
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afdror asdl of ol &) 331 s 3, H13 asar sme @ quest to find fault with the police system; quest to find fault with the judicial system. st aer a1 8, ag s
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SHRIMATI P.K. SHREEMATHI TEACHER: Madam Speaker, the House should discuss this subject taday. International Women's Day is coming. So, we
can discuss this.

Frtorofler aezier 521 fer w2 aat siieydt & o &) dar sfifére ar-uia serefle el @1 s Ruer uz e o sitas en &
&€ (caurer)
SHRIMATI P.K. SHREEMATHI TEACHER : This is very important, Madam. Sexual harassment of women is continuously increasing.
offrcft Fsfier Ssior: sreargr o, aye aicf) oft A so1 Rwa 3 smearyor Breon aifdg... (o)
airorofter areaset 1 ama Fnft Y smaen @) 2wrd gu, Minister wants to say something here. amu esr orifer 23w & 531 32 U2 U 0@ g

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam Speaker, let us not send any signal that we are divided or we are discussing something else. The
entire House is very much agitated over this. So, the Home Minister will make a statement.

dttotoller arezigr @ ofler S, onifer 3 oft wwr &1 arwan 3
&€ (zrem)

DR. M. THAMBIDURAI (KARUR): All Members have expressed their concern on this matter. Let the Home Minister make a statement. The whole
country is expecting a reply on that. Women are facing many atrocities. I would request the Speaker to see that the Home Minister makes a
statement. Women are facing problems. It is our duty to protect the rights of the women. Let the Home Minister respond to the issues raised.

arerofler areaar & Aafl Fraaw, g Fcor st el @t sRNBiee @ Ja §
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MADAM SPEAKER: Nothing will go on record.

(Interruptions) &€/ »
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Gl
HON. SPEAKER: Shri Shanavas, actually after this, I do not think there is need for anybody else to speak.

...(Interruptions)
Totofter arezgr & apfl o1 ordl dicen) $21 w2 i aal a1t @y
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SHRI M.I. SHANAVAS (WAYANAD): Madam, I would just take 2-3 minutes. ...(Interruptions)

DR. A. SAMPATH : Madam, this House should convey this feeling to the Bar Council of India also because a practising lawyer has made such a vulgar
statement.

aiatofler are=ist @ & wa ardd & o) dlar arens ol Rsen 8,
€ | (czraumer)

DR. A. SAMPATH: Madam, I am also a practising lawyer. He is also a practising lawyer. No practising lawyer should make such a statement.
... Interruptions)

SHRI M. VENKAIAH NAIDU: Shri Sampathiji, the point you made is a relevant point. I will convey it to the Law Minister. He will take it up with the Bar
Council of India. There is another issue related to it. I have discussed it with my senior colleague Shri Rajnath Singh. There is a problem. Madam, I
am sorry but my point is, we can ban the documentary in India but there is a conspiracy to defame India and the documentary can be telecast
outside. We will also be examining what should be done. The Home Minister has said he will talk to the I&B Minister and find out what is the way.
sf¥en ol ol @is? agoll oidl Slotl aifdu) 3w sft S aifde
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SHRI M.I. SHANAVAS (WAYANAD): Madam, I will just take only a few minutes with respect to the points which I want to raise which I told you in
the morning today. Ever since the NDA Government came into power, so many unexplainable things are happening in this country. On the very day
of the Budget, the prices of petrol and diesel were hiked by Rs 3.18 and Rs 3.09 respectively, a few hours after the Budget

araratier gt @ as fwer 8 goot &

SHRI M.I. SHANAVAS: When the UPA was ruling the country, in 2013 Rs 1,39,000 crore was the recovery and was the subsidy that had to be given
to the loss sustained by the oil companies. Now it is Rs 57,000 crore according to Mr. Arun Jaitley's Budget. So the Government is having a gain of
Rs 81,915 crore every year. So the price of petrol should have been Rs 30 and the price of diesel should have been Rs 36.



#ATalofler el § s fawer 8 gt 3

€| (zraumn)
SHRI K.C. VENUGOPAL (ALAPPUZHA): Madam, this is an important issue.
#ToTofler areergl @ @5¢ @ 521 w2 aal & bt &

€| (zraumen)
HON. SPEAKER: MNow it is sufficient. He has raised it. Hon. Members, the Matters under Rule 377

...( Interruptions)

HON. SPEAKER: Hon. Members, you are not letting him complete. amu e 3 aer 33 & ot ag el awt gt &3 ww1?
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SHRI M.I. SHANAVAS: Madam, when the UPA was ruling, the price of a barrel of crude oil was USD 120 -130. At that time, all the NDA Members
who were sitting this side, created a flutter in this Parliament, they moved Adjournment Motions and they came to the well of the House.

HON. SPEAKER: Now please complete it.

SHRI M.I. SHANAVAS: Madam, Mr. Prakash Javadekar and Mr. Arun Jaitley, when they were sitting in the Opposition, objected to anything. The
prices of diesel and petrol should have been less than Rs. 30 but they are increasing it. Now, the Government is imposing excise duty also.
...(Interruptions)

HON. SPEAKER: Please conclude now.
...(Interruptions)

SHRI M.I. SHANAVAS: The price deciding authority, when the international crude oil prices were rising high, was given to the oil companies. Now, it
is time for withdrawing it. Will the Government withdraw it? ...(Interruptions) The international price has come down from 60 per barrel to Rs. 46.
The people are not having the benefit of it. ...(Interruptions) This Government is giving concessions for the corporate sector but not for the poor.
... Interruptions)

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): As and when somebody wants, they make sweeping remarks. This decision to dismantle the administered
pricing mechanism was taken during the previous government's regime. ...(Interruptions) Please understand that. I am happy you have agreed. Do
not take the name of the Finance Minister. We can have a discussion during the debate on the Budget. ...(Interruptions) This Government is for the
poor. That is why we are reducing it. ...(Interruptions)



